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This is the formula which was 
recommended by the Central Advisory 
Board of Education and has been 
agreed to in principle by most o f the 
State Governments. Now it is in the 
process o f implementation. It is 
obvious that each State Government 
will modify it to some extent, but 1 am 
glad to note that most o f the State 
Governments have agreed to this in 
principle and are implementing the 
scheme.
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Shri Tangamani: Prom the state-
ment we find that certain States like 
West Bengal, Mysore, Uttar Pradesh, 
Rajasthan, Delhi and Tripura have 
accepted this in principle. May I 
know what is the third language which 
is being taught in these States where 
Hindi is the mother tongue?

Dr. K . L,. Shrimali: If the hon.
Member wants information about each 
individual State, I should have to ask 
for notice.

Shri Tangamani: In a Hindi-speak- 
ing State like Uttar Pradesh, what is 
the non-Hindi language tbat is being 
taught?

Dr. K . L. Shrimali: I said that if
information is wanted with regard to 
each State, I shall have to ask for 
notice.
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Shri Dasappa rose—
Mr. Speaker: This has been coming 

up in one form  or another. Next 
question.

Foreign Exchange for Studies Abroad

*1948. Dr. Ram Snbhag Singh: Will 
the Minister of Finance be pleased to 
state:

(a) whether Government have re-
laxed the rule issued in June, 1957, 
putting certain restrictions on the 
release of foreign exchange for studied 
abroad after considering the report of 
the Committee appointed on the aub- 
ject; and

(b) if so, what is the present posi-
tion?
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The Deputy Minister o f Finance 
(Shrimati Tarkeshwarl Stnha): (a)
jfes. Sir.

(b ) A  statement is laid on the Table 
o f the Lok Sabha. [See Appendix 
VTII, annexure No. 79.]

Shri Kamalnayan Bajaj: May I
know what will be the position of 
the students who have already secured 
admission in foreign universities like 
Oxford and Cambridge, admission to 
which is difficult to secure? Will 
their cases be considered very sym-
pathetically while giving foreign ex -
change for students who go abroad?

Shrlmatl Tarkeshwarl SInha: Cer-
tainly there are definite restrictions 
Imposed on students going abroad. If 
the students have got admission, 
certainly their cases will be looked 
into, on the merits of each case.

Shri Damani: What are the general 
principles observed for allocating 
foreign exchange for students?

Shrimati Tarkeshwarl SInha: The
conditions are that they are able to 
gecuje admission in one of the foreign 
universities, in subjects for which 
foreign exchange is earmarked, or 
going on Government scholarships?

Shri Ramanathan Chettiar: What
was the amount allotted in 1957 in 
respect of foreign exchange for 
students going abroad?

Shrimati Tarkeshwarl Sinha: Infor-
mation regarding the amount is not 
with me. I shall supply the informa-
tion to the hon. Member if he wants.

Shri Joachim Alva: May I know
why foreign exchange is given for a 
degree of Bar-at-Law if it is taken 
contemperoneously with a degree 
tourse?

Shrimati Tarkeshwarl Sinha: If the
hon. Member were to go through the 
statement he will find it mentioned 
that only for a Bar-at-Law course no 
foreign exchange is given. If the Bar- 
at-Law course is taken contemperon-
eously with any other degree course, 
then foreign exchange is given.

Mr. Speaker: Why should that be
done merely because another degree 
is tacked on to it? That is what he 
wants to know.

The Minister of Finance (Shri 
Morarji Desai): If a person goes for a
specific purpose, it is allowed. If he 
takes Bar-at-Law also, what is the 
harm? I do not see any harm in it. 
No extra money is given to him.

Shri Tangamanl: From the state-
ment we find that foreign exchange 
is allowed to graduates and post-
graduates in arts, science and techni-
cal studies except for medicine, which 
is only for post-graduate courses. 
When an exception is made in the 
case of medicine, may I know why no 
exception is made in the case of 
graduates where such a course is open 
in this country?

Shrimati Tarkeshwarl Sinha: In the
case of medicine, facilities for under-
graduates are available in India. As 
the foreign exchange position Is still 
quite difficult, it is the intention of 
Government to conserve foreign 
exchange as far as possible. There-
fore it was considered desirable that 
only post-graduate students should go 
abroad.

Shri Tanga man): That means that
there are no facilities here for arts 
and science graduates.

Shri Morarji Desai: The point is
that for medicine, the course in foreign 
countries is very long, as it is here 
also, and it will require much larger 
amount of foreign exchange if a man 
is to take the complete course in 
medicine. Therefore it is desirable 
that he should take the preliminary 
course here and then go abroad for 
post-graduate studies.

Shri Frabhat Kar: For the ordinary
post-graduate studies in arts and 
science, why should foreign exchange 
be granted to students when the same 
facilities are available in India?

Shri Morarji Desai: That is not given
without scrutiny.
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8 fari K sinahuyui Bajaj: How much 
foreign exchange i* generally avail-
able to an individual who is allowed 
to  go abroad?

Shrimati Tarkeshwarl Sinha: It
depends on the course of study and the 
student’s need. It varies from case 
to case.

Shri Kamalnayan Bajaj: Are there 
any particular rules according to 
Which you give foreign exchange to 
the students?

Shrimati Tarkeshwarl Sinha:
Foreign exchange is given to the 
students according to the general 
rules. There are no specific rules for 
them only. The general rules are the 
guiding principles.

Dr. Stsshila Nayar: May I know
whether............

Mr. Speaker: Next question. I have 
already allowed a number of supple- 
mentaries.

Dr. Sushila Nayar: I had started
asking a question, when you called the 
next question.

Mr. Speaker: Hon. Member ought
not to have started asking a question 
without my permission. I am sorry;
I have allowed a number of questions.

Dr. Sushila Nayar: Very often you 
have allowed an hon. Member to ask 
a question when he has started. If 
you do not w ish ..........

Mr. Speaker: All right. Hon. Mem-
ber may ask the question.

Dr. Sushila Nayar: No, Sir. I do not 
want to ask it now.

Mr. Speaker: She does not want to 
ask it. It is rather strange. The hon. 
Member can become angry. Very well. 
Next question. (Laughter). Has she 
asked the question?

Dr. Sushila Nayar: I was ready to 
obey your orders. I f  you wish, I will 
ask it, otherwise n ot
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Mr. Speaker: Normally, after a num -
ber o f questions have been asked, I 
proceed to another question. In excep-
tional cases, where an hon. Member 
feels that something which has not 
been elicited ought to be elicited, I 
want to see whether there is an 
emphasis. I found that the hon. Mem-
ber was particular and therefore X 
allowed her.

Dr. Sushila Nayar: 1 thank you very 
much, but I do not want to ask the 
question.

Mr. Speaker: Similar incidents w ill 
be repeated in the House. If an hon. 
Member wants to ask a question after 
I  have passed on to another question,
I consider whether I should allow it 
or not. But i f  this is the manner in 
which she should treat the Chair, I 
will not call her.

Dr. Sushila Nayar: I am trying to 
be as obedient as is possible.

Mr. Speaker: Whenever I am satis-
fied in my mind and am convinced 
that sufficient number of questions 
have been asked about a particular 
matter and if still an hon. Member 
wishes to ask a question, I consider 
it. Now, when I have allowed her, 
in between she makes up her mind 
not to ask the question. I am sur-
prised. She herself was a Speaker.

Dr. Sushila Nayar: What are your 
orders? Do you wish me to ask it?

Mr. Speaker: How many times have 
I to tell her?

Dr. Sushila Nayar: I simply wanted 
to ask if  the Government has any pro-
posal before it not to allow any under-
graduate students to go abroad and 
coniine foreign exchange only for post-
graduate students.

Shrimati Tarkeshwarl Sinha: There
is not so rigid a proposal but w e see 
that most o f the foreign exchange is 
utilised for studies, facilities for which 
are not available in India, so that those 
students can get the facilities abroad.




